IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH

AT HYDERABAD

O.A,Ne,1437 OF 1995, = Date ef Orders18-6-1998

I_B_etween :

- -

e e o

and

1. The Chaimman, Railway Recruitment T
Boani, Benbay Central; :
Bembay-400 008, '
2, Assistant Secretary,
Railway Recruitmemt Board,
Divisienal Office Compeuad,
Bembay Central, Bembay-400 008,
es. Respendents

COUNSEL FOR APPLICANT s: M, P,Krishma Reddy
COUNSEL FOR RESPONDENTS 33 Mr,C.V,Malla Reddy

CORAM;

THE HON'BLE SRI R ,RANGARAJAN, MiMBER (ADMY )
o AND

THE HON ‘BLE SRI B,S.,JAI PARAMESHWAR, MEMBER (JUDL)

XAS PER HON'BLE SRI R RANGARAJAN, MEMBER (ADMN) )

Heard Mr,Rzma Rge fer Mr.P.Erishma Reddy,
learmed Ceunsel for the Applicant amd Mr,C,V,Mlla-
Reddy, learned Standing Ceunsel fer the ReSpondemts,
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2. The Railway Recruitmemt Beard,Bembay issued agm

Empleymert Netice 1/94 published im the Empleymeat News
 dated +16-22/7/1994 inviting applicatiens fer categerdes

of post7x.qequ1red fer Westerx Railﬁay,, Kenkan Railway amd ‘,

Central Railway, As per the metificatien, the last date

of receipt of applicatiens was 31-8-1994, The applicaat

whe was residiag at Gumtakal is stated te be fully qualified

for the pest ef Apprentice assi.stant Driver(Diesel/Blectricsl)

in the scale ef R,950M1500 which is listed as Categery Ne,15

in the Enpleyment Netice, He applied fer that p.st.’

3. The applicant appeared fer the written examimaties
held em 9-4-1995, It is stated that the Imterview was te
be held ea 7-8-1995 at 9,00 A,M, but the applicamt received
the call letter late fer the Interview amd it is stated that
the letter by which the call letter was issued bears the
stamp of the Guntakal Pest Office dated :16-8~1995, hepcec~ -
he represemted his case.to the Secretary,Railway Recruitmeat
Beard, Benbay en 23-8-1995, It is stated that he was not

~

given amy reply,

4. This O,A, i8 filed praying fer a directiem tc the
respemRdents to appeiat the applicant fer the pest ef
Appremtice Asst,Driver (Diegel/Electrical) from the date en

~ which the ether candidates were appeinted after holdimg the

regular imterviews,

5, An Interim Order was {ssued ia this O.A, em
24-11-1995, By this Interim Order,R-2 was directed te

- permit the applicant te appear fer the interview in case

the same 15 geing te be held on 1-12-1995 or thereafter
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fer the purpese ef selecting candidates fer the pest ef
Appremtice Agsistamt Driver (Diesel/Electrital) im respomse
te the advertisement in Empleymeat Netice Ne,1/94 of

15 categery., Hewever, the result ef the inter.view after
interviewhg the applicant shall net be €inal ised or pub-
lished till further erders,

6, - A reply has beea filed im this 0,A, The learmmed
Coumsel fer the Respondemts Submit that the applicamt
appreached the Railway Recruitment Beard em 11-12-1995

' A Prrned btvant

and he was iWeeswiewed, As he has net under-gene the
Psyche test as well as imterview he canmet be appeimted,
It 15 alse stated that the precess ef imterview amd
pesting ef candidates in respense te the metificatien in
Empleyment He tice Ne,1/94 which is already ever amd at
this stage it will met be feagible te cemsider his case

fer the above :eferred pest,

.y

7 We questiemed the learmed Coumsel fer the
Applicant as te why he was met imterviewed' imspite of
the Interim Order dated ;24-11-1995, _ We have alse asked
him te preduce the interview result as he should have
beea interviewed in view ef the Ipterim Order dated :
24-11-1995,

8’:‘3 - The learned Counsel fer the Respondents preduced
the Order of this Tribual im MA.Ne,316 ef 1996 in O.A,
No,1437 ef 1995, dated 125-4~1996, Thel’ M,A, was filed
_prayi;g fer a directien to tlie respondents te interview
the applicant fer the pest ef Apprentice Asst,Driver
(Diesel/Electrical) immediately, er im the altermative
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te reserve Ope pest ef Appreatice Asst,Driver (Diesel/
Electrigcal),peading the dispesal ef the O,A, AS seea
frem the ceateats of the M.A;;. thé applicant has stated
that he wajited fer meretham 10 days after he appreached
'the Beard but he was met given any call fer imterview,

He alse submits that the \'authorities had infermed him that
the Railway Recruitmemt Beaxd,Benbay is geimg te intimate

the applicant about the date of interview, But the applicaat

414 met wait fer the h’iprview amd filed the M,ANe,316 of
1996 im this O,A, prayimg as abewve, By the Orders im the
above M,A, due te his ummecessary hurry he had speiled his
chance fer gettiamg .1nterview;edi'he M, A, Ne,316 eof 1996 was

dispesed of as fellews -

“Nene for the applicant, Directiem givea
‘en 24-11-1995 camnet be availed of aew,
The right ef the applicant fer the reliefs
prayed fer im the eriginal O,A, will be
adjudicated at the hearimg of the 0,4, -
No case fer imterim directism, M.A,

dispesed of,."

9, In view of the directien in M ANe,316 of 1996 '
the applicaat lest the eppertunity of gettiag interviewed
by the earlier interim directiem dated $24-11-1995, ™he
applicamt tuk‘ Ro actien either te review that Order sz

L( gz,l’aw P?LWM\( .
frem the Appellate Court, Hence dr the face of the

directiem im M, A.Ne,316 of 1996 it is met pessible te
insist the iespondent-autl-rities te imnterview him i:ow.
The O,A. has te be dispesed ef en the basis ef the material

avallable en recerd,
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10, The applicamt submits that he received the

call letter late and hence he ceuld met present fer

interview en the appeimted date, The abeve is mot the

fault of the respeadeats viz,, the Rajilway Recruitment

Beard, Bembay, It is ;h;ostal Delay, The Railway Recruit-
ment Beard cannot be held respemsible fer that, Fyrther

the applicant ha&&tated%r,th;uéh ebtaired a fawveurable
order feor inmterviewing him at a .'Latel/daté, he speiled that
eppertunity in view ef the directien givem im M A.,No,316 ef
1936, The Empleymemt Netice Ne,1/94 was 1gsued on 16-22/7/94.
It is ébout 4 years mov after the issus ef the Empleyment
Netice, It will be difficult flox‘ the autherities te keep

2 pest which is reeded in eperatienal sphere to be vacamt
fer a pexied ef 4 years, Further if the applicant is _
geing te be interviswed mow, there will be mamy cemplicatiems
as he may request fer semierity and ether censequemtial
benefits from the date when a candidate was posted in res-
pense te the metificatien Ne,1/54, Such unsettling ef the
pesitien cannet be viewed lightly, The applicant has met
insisted upem hearimg this case alse early by £ilimg a
petitien fer early hearinmg, Considering the aboeve facts,

we are of the epinien that any directlen given te ceasider
the applicant fer the pest ef Apprentice Asst.Driver (Diesel/
Electrical) at this late heur is mt"% and alse

it will cause harm te the Orgamisatiem as well as te the se

inlng .
vhe &ape (8 lready empleyed in pursuance eof the mtificatien,

11, In view of what is stated above, we find that
.y v >
the O,A, has te be dismissed,, fhmagh we gympathise /ﬁm V{KXL
e, he vt
Hhat the applicantLhm.lf_ is respensible for the situatiem

created meow,
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The Chairman, Ralluay Pecru1tment Bnard

'Bonbay Central, chbay.

{

Assistant 39cretary, Ralluay Recruitment Buard, .
‘DLV1310nal 0ffice Compound, Bombay Central, Bamnay.

Gne_;opy o fr. P, Krishna | eddy,ﬁduocate CAT, Hyﬁeramad.a
One’copy to Mr.o. V. .Malla Reddy,Addl. raaw,LAT Hyderabad.

Una copy to D. Rfﬂ) CAT ,Hyderabad.

ﬁne dupllcate cupy.
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‘ I1 COURT
TYPED 8Y . CHECKED 8Y
_ COMPARED BY \ APBROVED 8Y

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERA 3AD BENCH HYDERAZAD

THE HON'BLE SHRI R.ANGARAJAN : M(A)

AND-

THE HON'SLE SHRI B,5. 341 PARAM%S§MAR :
' . M3

DATED : jé’/é/?ci -
. |

ORDER/JUDGHENT

M.A/R.A/C. PO,

in

0.A.NO. /L[S:f/mf

ADMITSEQ/hrD INTERIM O IRECTIONS

ISSUE
ALBuED =
DISPOSED OF WITH ODIRECTIONS “”’ffv
ONSMISSED o
DISNISSED AS WI THDRAWN C
DISMISSED FOR DEFAULT

"
ORDERED/REJECTED
NO ORDER AS\TR £OSTS
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